BILL NO. 16 OF 1983

THE CODE OF CRIMINAL. PROCEDURE (MANIPUR
AMENDMENT) (AMENDMENT) BILL, 1983

(As passed by ‘the Legislative - Assembly on 29-9—83)“
i S BIELC o m T ‘
to amend the Code 'of Cl;irn'inal P;oceduie (Maripir Amendment) Act,
1982.

BE it enacted By thé'tegislamxe of Manipur in the Tﬁiﬂyiburth '

Year of the Republic of India as follows :

. 1. (1) This Act may be called the Code of Criminal Procedure
{Manipur Amqndmem—) (Amendmcnt)_‘A‘,ct, 1983.

(2) It shall come into force on its publicaticn in the official
Gazetie. | R TR o . v
2. In the Code of Criminal procedure (Manipur Amendment)
Act, 1982 (Manipur Act No. 3 of 1983), hereinafter referred to 8s the
principal Act, for the sub-seciion (3) of section 1, the following shall
be substituted, namely,— : ‘ _
«(3) Itsball come into force, on its publication in the official

- Gazette; in such area of the State of Mapipur and shall remain
in force during such period as the notification issued under section

Short rtle
and com-
mencement.

Amendment
of section 1.



2

3 of the Armed Forces (Special Powers) Act, 1958 declaring that .lkgcslszs of
area to be a disturbed area shall be in operation, but its expiry *
uader the operation of this sub-section shall not affect—

(a) th: previous operation of, or anything duly doue or
suffered under, this Act, of

(b) any right, privilege, obligation or liability ‘acquired,
accrued or incurred under this Act, or : :

(¢) any penalty, forfeiture or punishment incurred in respect
of any offence under this Act, or

(d) any investigation, legal proceeding or remedy in respect
of ‘amy such right, privilege, obligation, liability, penalty,
forfeiture or punishment as aforesaid,

and any such investigation, legal proceeding or remedy may be
instituted, continued or enforced and.any such penalty, forfeiture
or pupishment may be imposed as if this Act had not expired.”.

Amendment 3. Tn section 2 of the principil Act, thz clauses (@ aad (b)

of section 2. shall be re-arranged as follows, namely —

«(a) to such class or categyry of the members of the Forces
charged with the maistenance of public order, or

®) to  such class or éafégofyfof' otb.cr public crvants (not being
persons to whom the ~provisions of-* sub-sectiott (1) apply)
charged with the maintenance:af publi@ ordes,,

as may be specified in the notification, wherever they may be
serving, and thereupon the provisions of that sub-section shall
apply as if for the expression “Central Government’ ocCurring
therein, the expression ‘State, Government’. were ;gbs;itu;eq.”.

Amendment | 4. In section 4 of the principal Act, the clauses (a) and (b) shall
of section 4. be re-arranged’ as follows,) n;ngely,'—-z Tom e B e s ooy

«(a)to such class or category of the members of “the Forces
charged with the maintenance “of public order; or * ¥ Sephe
(b) to sucti class or’ category of othet public sérvants (not being
persoss to whom the provisions of sub-section (1) or sub-
sectiom (2) apply) charged ‘with the maintenance of public
order, " P ;e i N

as may be specified in the notification, wharever they mayv be
serving,” and thereupon the provisions.of sub-section (2) shali apply
as if for the..expression ‘Central Government’ occurring “therein,
the expression ‘State Goverament” were substitued.”. T



(ii)

[¥3]

In sectiom 5 of the principil Act,—

in between the figures and commas <396, and 359, 7, the
figures and comma 397, ” shall be inserted ;

in between the words “ot”” and “Session”, the words *the
Court of” spall be inserted. ’

Amendment
of sectiva 5.



